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//// the decisiqn of the Delhi High Court in Civil Writ

v Petition No, 3636 of 4999 titled AK, Gautam V,
Union of India & Others, The learned counsel of the
applicant states that after the matter is decided by
the Delhi High Court and it is reviewed, the applicant,
if so advised, shall raise all the legal and factual
pleas available in law including assailing O,M, No,36013/
2/79-Estt (SCT) dated 2.4.,1979 and also letter dated
16.5.2001, The learned counsel seeks permission to

assail the same if neesd arises afterwvards,

2, In the absence of any objection, alloued as
,A prayed, Subject to above, the OA is accordingly dismissed

as withdrzun,

xLﬂp:—”57{i-—/~z_{’ji}:f:;d_,, «/égiﬁﬁ%}/,/—”"’f?

(S ARWESHLAR JHA) (V.S. AGGARWAL)
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